Divisional Rly,Manager,
Central Railway,Jhansi.

[

Foil] e | Hon'ble Mr.Justice K,Nath,V,C.
: ~ SHeE Hon' bl& Mr s Ked . Ramgn 3 A !ML__ =

_-'f’ | This case has been called from the courtfﬂﬁggffggﬂ
i | S

i because the Division Bench is not sitting there, and "'Ti¢4
E { according to the learned counsel for the applicant,
'f%f some urgency is involved. %
2. Shri. R.K.Nigam learned counsel for the applicant
produces a circular letter No.F/161/0/S & T/Screening/  l—
Bharti, dated 7.2.89 of the office of the Divisional
Railway Manager(Ka) of Jhansi indicating that certain

persons were called for screening between 28.2.89 and

i 3.3.89. The list attached to the circular €ontains the

. name of applicant Ram Prasad Lachchu. The learned caunsal-

'L‘h 4
says thatﬁanother part of the list’presently not availa-

-

ble, the name of the other applicant Bhaiya Lal son of

Hathlu also appears. According to the learned ueunsal;-ﬁ;@

i

these 2 applicants were not considered for the pur@ﬂsﬁ9~if

*

of screening on the ground that their present appli

_=ns are pending disposal before this Tribunal. @ﬁﬁ?fJﬁ
that now the screening of other persons is to ﬁﬁ gf—d
shortly. He requests that the agp&miﬁgi;fﬁFﬁf:

bl



remark that the opposite parties w =
of the applicants for the Pﬂfﬁﬁﬁﬁsiﬁﬁfi

O.A No,900 of 1987.

Member(A) Vice Chaimman.

Dated:28th March, 1989.
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